
C E N T R AL AD IN ISTR 4T1\JE TR iE;UNAL 
CALCUTTA BENCH 

0011, 	
MA 128/97 & 79/97 
OA 135 of 1997. 	 DRtS or order ; 

Present 	Hn 'ble rnr .lust ice i.K.hc,tter1ee,, 	ce..Ch.irmn 

Honthie r..S.Mukher1ee, Administrotive emher 
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N. KRISHN?v1OORTHI 

vs 
UNION OF INDIA & ORB, 

For the c licant 	Mr.Sarnir Ghosh,counsel. 

F. or the respondents: Ms.K.anerjee,counse1. 
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Ld.counsel for the petitioner in OA.no.135 of 1997 

states on instructions that his client does ndt press it. The 

OA.135197 is disposed of accordingly 	t not ressed'. 

Thd MAnQ,129 of 1997 has been filed by one N.Krishnamoorthy 

for adding himself as a party to the CA as mentioned above. Since 

the OA.135/97 has been disposed ,,the MA filed in coection to that 
None for 

CA becomes infructuous./the petitioner of the MA dws =k also 

appearsto-day. In such circumstances, the MA 129/97. is disposed of 

Further,it appears that MA no.79/97 has been filed by the• 

petitioner in the OLno.135/97 for some interim order. As the said 

OA has been disposed of, this MA has also become infructuous. The 

said MAis also disposed oftreating the same as 

day' s list. 
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Order passed this day be communicated to the petitioner 

of the MA129/97 by the Registry. 

(N. S.Mukherjee) 
	

(AK.Chatterjej._. 
Mernber(A) 


